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0.A 270/2016

ORDER (ORAL)

Justice M. S. Sullar, Member (J)

The applicant, Shri Balkishan Sharma, has preferred the instant
Original Application (O.A), to challenge the impugned punishment order
dated 30.03.2012 of the disciplinary authority and order dated 04.04.2013
of appellate authority, being illegal, arbitrary and without jurisdiction,
invoking the provisions of Section 19 of the Administrative Tribunals Act,

1985.

2. The respondents have refuted the claim of the applicant, filed their
reply completely denying all the allegations and grounds contained in O.A

and prayed for its dismissal.

3. At the very outset, learned counsel for respondents submitted that
although the revisional authority has passed the order, but the same has

not yet been challenged by the applicant.

4. Faced with the situation, learned counsel intends to withdraw the
instant O.A, to enable the applicant to file a fresh O.A, on the same cause
of action, challenging the impugned orders as well as the order of the

revisional authority, passed during the pendency of this O.A.

5. Therefore, the O.A is hereby dismissed as withdrawn, with the

aforesaid liberty, as prayed for.

(V. N. Gaur) (Justice M. S. Sullar)
Member (A) Member (J)
03.08.2016

/Maya/



